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thouaands. I shall certainly enquire 
into any specific cases of delay in dis­
posal If the hoit. Member will sup­
ply me with the particulars thereof.
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The Minister of Education and 
Natural Resources and Scientific Re­
search (Maulana Azad): (a) to (d).
A statement is laid on the Table of 
the House. (See Appendix VIII, an- 
nexure No. 39.]

Separate M in istry  for Scheduled C astes
ETC.

977. Shri Rishang Keishinff: Will the 
Minister of Home Affairs be pleased to 
state;

(a) the State.*; in India where a sepa­
rate Ministry foi Scheduled Castes, 
Scheduled Tribej and other Backward 
Classes has been created and is 
functioning;

fb) the speciaJ machinery through 
which special funds allocated to the 
States by the Centre for the develop­
ment of Scheduled Castes, Tribes and

other Backward Classes are generally 
expended; and

(c) how far co-ordination of works 
exists between the Commission for the 
Scheduled Castes, Tribes and Backward 
Classes under the Centre and the Minis­
try for the same in the State?

The Deputy Minister of Home 
Affairs (Shri Datar): (a) The States
in which .separate Deoartments for 
the welfare of Scheduled Castes, 
Scheduled Tribes and other Backward 
Classes have been set up are:—

Assam
Bihar
Madhya Pradesh
Orissa
Bombay
West Bengal
Hyderabad
Madhya Bharat
PEPSU
Rajasthan
Travancore-Cochin
Vindhya Pradesh

In some of the States mentioned 
above separate Ministers are in charge 
of these Deoartments; in others the 
Minister also holds other portfolios.

(b) In States where separate De­
partments exist, funds are expended 
through those departments. In the 
States where there are no separate 
Departments this is done by the de­
partment entrusted with the work of 
the development of the Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes.

(c) The Commissioner for Sche­
duled Castes and Scheduled Tribes at 
the Centre to whom the hon. Mem­
ber is apparently referring?, advises 
the State Governments ’n all matters 
concerning the welfare of Scheduled 
Castes, Scheduled Tribes and other 
Backward Classes, assists them in the 
formation of the various welfare 
schemes and also uses his best endea­
vours to see that the schemes are 
properly implemented bv the State 
Governments.




